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PAPERS LAID ON THE TABLE

N a g ala n d  g o v e r n m e n t  N o t if ic a t io n s , 
N o t if ic a t io n s  u n der  C e n t r a l  E x c is e  
R u l l s , C u s t o m s  A c t  and  T a m il  N adu 

C e n t r a l  S ale s  T a x  A c t , e tc .

THE MINISTER OF STATE IN
CH ARGE OF THE DEPARTMENT 
OF (REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHER- 
J95E): I beg to lay on the Table;—

(1) A  copy each ot the following 
Nagaland Government Notifications 
(Hindi and English versions) under 
sub-section (3) ot section 36 oi the 
Nagaland Excise Act, 1967 read 
with clause (c) (ili) of the Procla
mation dated the 22nd March, 1975 
issued by tike President in relation to 
the State ot Nagaland:—

U) Ex. Misc/16/74 published in 
Nagaland Gaaette dated the 
23n! October, 1978.

XU) Bc/P/21/69 published in 
Wjgilmii Oasett« dated the 
S2ad December, 1875 making 
ttwttia amendment to the

Nagaland Excise Rules, 1972.
[Placed in Library. See No.
LT«11014/76.]

(2) A copy ot Notification No. Ex. 
N/.U/74 (Hindi and English ver
sions) published in Nagaland Gazette 
dated the 26th April, 1976 issued 
under section 14 of the Opium Act, 
1878 read with clause (c) (ili) of the 
Proclamation dated the 22nd March,
1975 issued by the President in 
relation to the State of Nagaland. 

[Placed m Librarym See No. LT- 
11015/76.]

(3) A copy of Notification No. Ex. 
N/ll/74(a) (Hindi and English 
versions) published in Nagaland 
Gazette dated the 28th April, 1976 
issued under section 23 of the 
Dangerous Drugs Act, 1930 read 
with clause (c> (lit) of the Procla
mation dated the 22nd March,
1975 issued by the President in 
relation to the State of Nagaland. 
[Placed in Library. See No. LT- 
11016/78.]

(4) A copy of the following Noti
fications (Hindi and English ver
sions) issued under the Central Ex
cise Rules, 1944:—

(i) G. S. R. 692 published in 
Gazette of India dated the 
22nd May, 1976 together with 
an explanatory memoran
dum.

(ii) GJSJR. 371(E) to G.S.R. 384(E) 
published in Gazette of India 
dated the 27th May, 1976 to
gether with an explanatory 
memorandum.

(iii) G.S.R. 389(E) published In 
Gazette of India dated the 3rd 
June, 1976 together with an 
explanatory memorandum.

(iv) OSJEl* 809 published in 
Gaaette ot India dated the 
8th June, 1978 together with 
an explanatory memorandum.

(v) OAR. 409m published in
Gazette of India dated the
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letb Jutte, 1976 and G.SJ& 
413(E) pobllshed In Gazette 
'of India dated ihe 17th June. 
1976 together with an ex
planatory memorandum.

(Vi) G. S. R. 899 published In 
Gazette of India dated the 
18th June, 1976 together with 
an explanatory memorandum.

(Vil) G. S. R. 938 published in 
Gazette of India dated the 
26th June, 1976 together 
with an explanatory memo
randum.

Cvili) G.S.E. 435(E) published m 
Gazette of India dated the 
1st July, 1976 together with 
an explanatory memorandum

(ix) G.S.R. 1053 published in 
Gazette of India dated the 
17th J u ly , 1976 together with 
an explanatory memorandum

(x) G.S.R. 1054 published in 
Gazette of India dated the 
17th July. 1976 together with 
an explanatory memorandum

(xi) G.SR. 476(E) to C.S R 478(E)
published in Gazette of India
dated the 24th July, 1976 to
gether wdh an explanatory 
m em oran d u m . I P la ce d  mi I >b> 
ran1. See No. LT-11017/76 ]

(5) A copy each of Notification
Nos. G.S.R. 354(E) to GSR 368(E) 
(Hindi and English versions) pub

lished in Gazette of India dated Ihe 
27th May, 1976, under section 159
of the Customs Act, 1962, together
with an explanatory memorandum. 
[Placed in Library. See No. LT- 
11016/76.]

(6) A copy each of the following 
Notifications under sub-section (5) of 
section 53 of the Tamil Nadu 
General Sale* Tax Act, 1959 read 
with clause (cXiv) of the Proclama
tion dated the 81st January, 1976 
issued by fee PwMdent fa relation

to tfte State of Tamil Nadu:**
(i) G&MS. No. 654 published in 

Tfemjg ’ Nadji Government 
Gazette dated the Htb May, 
1976.

(U) G.Q.Ms. No. 657 published 
in Tamil Nadu Government 
Gazette dated the 19th may, 
1976.

(iii) G.O.Ms. No. 695 published in 
Tamil Nadu Government 
Gazette dated 23rd June, 1976 
making certain amendment to 
Notification HI No 116 of 
1970 dated the 28th March 
1970.

(7) A statement (Hindi and 
English versions) explaining the 
reasons for not laying the Hindi 
version of the above Notifications. 
[Placed m Library. See No LT- 
11019/76.]

N o t i f i c a t i o n s  v n d e r  M e r c h a n t  Ship
ping A c t

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEI>1)
I ’>eg to lav on the Table a copy cnrh 
of the following Notifications (Hindi 
and English versions) under sulv 
section (3) of section 458 of the 
Merchant Shipping Act 1058 • —

(1) The Merchant Shipping 
< Examination for Skipper and Second 
Hand of Fishing Vessel) Amendment 
Rules 1976. published in Notification 
No. G.S.R. 731 in Gazette of India 
dated the 29th May, 1976

(2) The Merchant Shipping 
(Examination of Engine Drivers cf 
Sea-Going Ships) Amendment Rules 
1976, published in Notification No 
G.S.R. 783 in Gazette of India dated 
the 5th June, 1976.

<3) The Merchant Shipping 
(Examination of Engineers and 
'Engine Drivers of Fishing Vessels) 
Amendment Rules, 1976, published 
in Notification No. GAR. 976 in 
Gazette of Jndie dated \1g» 3rd July. 

19T6. (Phuxd in library. j f *  No. LT- 
11680/764


